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CENTRAL ADMINISTRATIVE TRIBUNAL . iﬂg s 2
KOLKATA BENCH, KOLKATA

No. O.A. 968 of 2018 ‘ Date of order: 19.11.2018 '
M.A. 484 of 2018

Present i . Hon’ble Dr. Nandita Chatterjee, Administ;ative Member

. Sukumar Chakraborti,
- Son of Late Rajani Kanta Chakraborty,
Aged about 88 years, '
'Worked as Office Superintendent, Grade-|
in the office of the Senior Divisional Security
Commissioner, RPF,
South Eastern Railway,
Kharagpur, (retired on April 30, 1987),
~ Residing at Gaikata, Jhapetapur, Kharagpur,
Midnapore (West) ~ 721 301 .

Son of Sukumar Chakrabortl,
Aged about 52 years B

L Union of India,
Service through the Secretary,
Department of Pension and Pensioner’s Welfare,
3" Floor, Lok Nayak.Bhawan, Khan Market,
New Dethi — 110 003.

1. The Director,
Department of Pension and Pensioner’s Welfare,
Government of India,
3" Floor, Lok Nayak Bhawan, Khan Market,
New Dethi - 110 003. '

lli. The Senior Divisional Security Commissioner,
RPF, South Eastern Railway, Kharagpur,
Post Office and Police Station : Kharagpur,
Midnapore (West) — 721 301..

IV. Chief Medical Superintendent,
South Eastern Railway, Kharagpur,

ok~
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Post Office and Police Station : Kharagpur,
Midnapore (West) —~ 721 301.

V. The Superintendent, ,
Kharagpur Sub-Divisional Hospital,
Post Office and Police Station : Kharagpur
Midnapore (West) — 721

- Vi. IG cum Chief Security Commissioner,
RPF, South Eastern Railway,
Garden Reach,
Kolkata — 700 043.

.. Respondents
For the Applicants : Mr. T.K. Biswas, Counsel
For the Respondents : Ms. S. Chaudhury, Counsel-
_ORD D ER (Oral). -
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Per Dr. Nandlta Chatterleel Admmlstratwe,, e@ber 2 %
,;%*Z;il‘“?fi'* o T
Ld. Counsel for; the appliﬁant«anﬁ?é_espondents areipresent
2. The instant Ongnnal Appllcatton f?as\ been filed b@ the applicants under
\r. "‘ ired ;’

‘Sect:on 19 of the Admmastratwe TnbunaIS*Act 1985 seekmg the following relief:-
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“(a) An order d:rectmg the respona’ents to set aside the order dated
16.4. 2013 (Annexure A- 2) ‘and order dated" 4 9:2014 (Annexure A-5).

L
(b) To rescind, recall and sét-asidsthe decision refusing to include the
name of your petitioner No. 2, 65% permanent medically disabled child of
your applicant No. 1, in PPO of your applicant No. 1, by giving advance
approval for grant of family pension for life to your applicant No. 2, after the
death of the wife of your applicant No.1.

{c) To include immediately the name of your applicant No. 2, 65%
permanent medically disabled child of your applicant No. 1, in PPO of your
applicant No. 1, by giving advance approval for grant of family pénsion for
life to your appficant No. 2 after the death of the wife of applicant No. 1.

(d)  An order awarding costs of this proceeding to your applicants to be
paid by the respondents and any other orders as to this Hon'ble Tribunal
may deem fit and proper.

(e) Leave may be granted to file this application jointly under Rule
4(5)(a) of Cen_tral Administrative Tribunal (Procedure) Rules, 1987.”

L



_regarding the prayer of the apphcant S, :;:_.;-s ™,

3 ©.a. 968.2018 with m.a. 484.2018

3. MA. bearing No. 484 of 2018 arising from O.A. No. 968 of 2018 praying
for joint prosecution is permitted under Rule 4(5)(a) of Central Administrative

Tribunal (Procedure} Rules, 1987. '

Ld. Counsel for the applicant submits that in response to his earlier
representations, the respondent authorities have issued va communication dated
14.9.2017 whereby the feSpondents have §tated that his son's case could not be
considered for grant of family pension in view of the satisfactery bi-pedal gait of

the applicant’s son.

The applicant further submits that a communication from the Ld. Advocate
has been issued (Annexure A-8 to the O.A.) thereafter whereby the respondents

were requested to re-consider their deCIsuon and to modlfy their earlier decision

"ﬁ A’p i o I f

the competent respondent authonty, who ‘lsarespondent Né 3, namely, the Sr.
Whepdaeto® 7

L *"4

Divisional “Security Commlssmner»*RpF S. E xRailway, Kharagpur in which he

g Y .\'

would like to bring forth the concemed rules and,provnsmns vide WhICh he seeks

Tt
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modification/reconsideration of the respendents communlcat:on dated 14.9.2017

- and that the concerned respondent authority may be directed to dispose of the

same within a specific time frame.

4, Ld. Counsel for the respondents, draws gt attention to the fact that on

- earlier occasions, Medical Board set up by the respondent authorities havé not

found the applicant eligible to be included for family pension of the

superannuated employee.

5. Accordingly, with the consent of the parties and without entering into the

‘merits of the matter, the applicant is given liberty to prefer his comprehensive

representation within 4 weeks of the date of passing of this order with all
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supporting documents, rules and provisions which he deeires to cite in his
support. The competent respondent authority No. 3, that is, the Sr. Divis’ional
Security Commissioner, RPF, S.E. Railway, Kharagpur, will examine the
contents of the comprehensive represerﬁatic‘m, if recéived at his énd, within a.
period of eight weelks. from the date of receipf of such representation and, after
'having decided on the same in accordance with law, 'will coﬁmuhicate 'hi's

decision forthwith to the applicant.

6. . With-these direc{ions, the O.A. and M.A. are both diepOSed of. There will
. {

be no orders on costs. !
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